
OFFICE OF THE CITY CIVIL COURT, CALCUTTA.

2 & 3, Kiran Sankar Roy Road, Kolkata-700001.

                                                                                   

           Order No.   287                                                                Dated : 24.09.2020.

        

In compliance with the directions of the Hon’ble Court received from

time to time and in terms of Notification no.3115-RG Dated 31.08.2020 of the

Hon’ble Court, the normal functioning of all the courts under this judgeship

shall resume from 01.10.2020 on trial basis.

Ld. Judges shall take up urgent matters and those matters in which both

the parties will participate.

All  the  staff  members  of  this  judgeship  are  accordingly  directed  to

attend to their respective duties on and from 01.10.2020.

If  the  undersigned  finds/  sees  that  there  is  overcrowding  in  the

Courts  and  Covid-19  protocols  are  not  being  maintained,  the

undersigned, in exercise of the authority conferred by the Hon’ble Court,

may restrict the functioning of the Courts taking prior permission of the

Hon’ble Court.

Ld.  Registrar  is  to  give  necessary  instruction  to  the  concerned

department(s) of this judgeship so that court building including the chambers,

courtrooms and the offices of the Ld.Judges are sanitized.

Nazir is directed to take necessary steps so that thermal scanning check-

up of all persons entering into the court premises is duly undertaken and hand

sanitizer is properly given to such persons for sanitization purpose.

Only six chairs may be alloted to the Ld. Advocates in the court rooms

maintaining social distancing as per the extant government guidelines.

Office to take appropriate measures, in coordination with the deployed

police personnel, to regulate entry of litigants and the general public in the

court campus to avoid crowding.

Wearing of facial masks or other protective facial cover, using/carrying

own hand  sanitizer  and  maintaining of  social  distancing  as  per  the  extant

government guidelines shall be compulsory for every Judicial Officer, court

employee, Ld. Advocate,law clerk, litigant or any other person entering into

the court campus/ court rooms.



Local  Bar  Association  is  requested  to  issue  necessary  directions  to

ensure that there is no crowding in the court campus/ court rooms and the

litigants may not visit the court unless their presence is directed by the court or

is unavoidable.

Office  Superintendent,  Additional  Office  Superintendent,  Head

Assistant and Nazir to supervise the entire process of precautionary measures

as enumerated above and to adopt, as per rules, any other additional measure,

as  will  be  felt  necessary,  from time  to  time  for  combating  the  Covid  19

pandemic in an appropriate manner.

The absence of the staff members on the working days, except the dates

of their respective Roster Duty, for the period 25.03.2020 to 30.09.2020, due

to Covid-19 pandemic situation, shall be treated as leave on duty. This will,

however, not be applicable in case of any staff member who has applied for

leave for a particular period inclusive of the dates of  Roster Duty for such

period.

The absence from duty of  a staff  member on the date  of  his  or  her

Roster  Duty,  shall  only be regularized in accordance with the extant  leave

rules  and  such  staff  member  is  required  to  make  proper  leave  application

immediately.

This  order  takes  effect  immediately  and  will  remain  in  force  until

further order .

Office to note.

Office to inform all concerned over mobile/any other suitable mode of

communication  and  a  copy  be  uploaded  in  the  official  website  of  this

judgeship.

                                                           

                                                               

                                                                               Sd/- Rabindranath Samanta   

                                                                                            Chief Judge

                                                                                   City Civil Court, Calcutta

No.  1394 (13)-C                                                                  Date: 24.09.2020 

Copy forwarded for information to:

1. Chowdhury Hefazat Karim, Ld. Judge, Bench-II

2. Prasad Kumar Roy, Ld. Judge, Bench-IV



3. Dwijendranath Roy Barman, Ld. Judge, Bench-V

4. Prabir Kumar Misra, Ld. Judge, Bench-VI 

5. Sujasha Mukherji, Ld. Judge, Bench-VII

6. Daman Prosad Biswas, Ld. Judge, Bench-XI

7. Arghadeb Khan, Ld. Judge, Bench-XII

8. Subhra Bandyopadhyay, Ld. Judge, Bench-XIII

9. Anupam Mukherjee, Ld. Judge-in- charge, Special Court (Electricity Act)

10. O.S, Additional O.S, Nazir and Head Assistant of this judgeship.

11.  All other remaining staff members of this judgeship.

12. President/ Secretary, Calcutta City Courts Bar Association.

13. President/ Secretary, Presidency Small Cause Court Bar Association.   

                                                                       Sd/-  A.Chattopadhyay

                                                                                   Registrar,

                                                                       City Civil Court, Calcutta.   

             


